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The petitioner was appointed on ad-hoc basis in the Central

Government Health Scheme on 2.1.1936 for a period of 90 days.

She says that she was paid a sum of Rs.65D/- per month plus

D, A. . She says that on the expiry of 90 days there • is a

technical break of one day and the applicant is required to

make an application for fresh appointment on monthly- wage basis

^ ^ before the expiry of every periodical appointment of 90 days.
. The relief uh ich the petitioner now claims is for payment of

the emoluments attached to the post for the period during which

she was qualified for such payment in accordance v/ith the

order of the Ministry of .Health .and Family V/elfare No. 12026/

9/38-GH3I dated 2.11.1938.

2. All that we need is to direct the respondents to examine

the Case of the petitioner and accord to her whatever she is

entitled to in accordance with the said order within a period

of three months from the date of this judgment. No costs. ,
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